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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE.280/2016/ ARE-11 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001.
_Dated 08.02.2022.

RECOMMENDATION

Sub:- Departmental inquiry against Sri P.Mahanthesh,
Clerk-cum-Typist, Office of Deputy Director of
Prihlic Tnstructions, Raichur District - reg.

Ref:- 1) Government Order No.ED 130 LIB 2016
dt.15.07.2016.

2) Nomination  order ~ No.  UPLOK-
1/DE.280/2016  dated  03.08.2016 of
Upalokayukta, State of Karnataka.

3) Inquiry report dated ~ 01.01.2022 of
Additional  Registrar of Enquiries-11,
Karnataka Lokayukta, Bengaluru.

P e

The Government by its order dated 15.07.2016 initiated the
disciplinary proceedings against Sri P.Mahanthesh, Clerk-cum-
"fypist, Office of Deputy Director of Public Instructions, Raichur
District, [hereinafter referred to as Delinquent Government
Official, for short as ‘DGO’ ] and entrusted the departmental

inquiry to this Institution.



2.  This Institution by Nomination Order No. UPLOK-
1/DE.280/2016 dated 03.08.2016 nominated Additional
Registrar of Enquiries-11, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to anduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

3. The DGO was tried for the charge of demanding and
accepting bribe from the complainant for releasing advance

amount for his operation and thereby committed misconduct.

4.  The Inquiry Officer (Additional Registrar of Enquiries-
11) has reported that, the DGO Sri P.Mahanthesh, Clerk-cum-
Typist, Office of Deputy Director of Public Instructions, Raichur
District, is dismissed vide order dated 20.02.2018 of the
Disciplinary = Authority and hence the present enquiry

proceedings cannot be continued against him.

5. On re-consideration of the report of Inquiry Officer and

taking note of the totality of the circumstances of the case, I do
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not find any reason to interfere with the conclusions recorded

by the Inquiry Officer.

6.  Hence, it is hereby recommended to the Government to
accept the report of Inquiry Officer armde-te: stop the
departmental inquiry against DGO Sri P.Mahanthesh, Clerk-
cum-Typist, Office of Deputy Director of Public Instructions,
Raichur District, for the present. The Competent Authority
shall intimate this Institution, if the dismissal of DGO is set
aside by the Competent Court in any appeal filed or to be filed
by DGO and consequently he is reinstated into service, so as to
proceed with the enquiry against him from the stage where it

was stopped.

6. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

Elef /220
(JUSTICE B.S.PATIL)

Upalokayukta,
State of Karnataka.
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